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IA/ORDER
This assessee’s appeal for assessment year 2018risés against the

Commissioner of Income-tax (Appeals)-19, Kolkatarder dated 15.01.2018 passed
in case No. 102/CIT(A)-19/C-63/15-16 involving peeclings u/s. 143(3) of the
Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file perused.

2. | notice at the outset that CIT(A) has rejectied assessee’s appeal for the
reason that the same suffer from delay and taxplgdrnot filed any condonation
stating reasonable cause thereof. It emerges fhencdse file that there is no notice
served to the assessee pinpointing any shortcomirigs lower appeal as per the
CIT(A)'s order under challenge. Learned counselevebntly contends during the

course of hearing that assessee’s lower appeal weags well filed within the
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prescribed limitation period. | find that largeterest of justice would be served at
this stage if the CIT(A) takes up assessee’s lapgreal once again as per law and
notifies all shortcomings therein including delayfiling. The assessee shall thereafter
entitle to contest the said notice as per law ¥odld by appropriate adjudication of his
grievance on merits.
3. This assessee’s appeal is allowed for statigiiogose in above terms.

Order pronounced in open courton 16/11/2018
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